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1993 .02 	Heard rr.A.Ahmed, learned 
'I  

counsel for the applicant and also 
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Ir. F3.C.Pathak, learied Addi. C.C.S.C. 

for the Respondents. 

Respondents are qiven some more 

time •toobtain necessary jnstuctjons 

• 	 • 	 the matter and also the applicants. 
';-VcD• 	 •• 

List on 23.4.2002 for order. 

In the meantime, Respondents d re 

directed not to make any recovery of 

U,C.RG Bill from the applicants till 

the returnable date, 

• 	 • ., ,• . • 

S. 	 Vice-Chairman 

mb 

23.4.2002 	Mr.B.C.Pathak, learned 

the repondnts submitted 'that the 

.thater can be heard at any convenient 

• 	date and the respondents shall produce 
S 	

S 	

. 	 before the Tribunal all the necessary 
S 	 - 	

materials on the matter. 
S 	
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. 	14.5.2002 for hearin. 
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14.5 .2002 	Heard counsel for the parties. Judg- 

ment deliveed in open Court, kept in sepa.. 

rate sheets. 	
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• 	 The application is disposed of in 
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• terms of the order • No order as to costs. 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

4 

Original Ap1toation Nos.18, 19, 20, 21, 23 & 24 of 2002. 

Date of Order : This the 14th Day of May, 2002.. 

THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN. 

THE HON'BLE MR K. K. SHARMA, ADMINISTRATIVE MEMBER. 

The Central Public Works Department 
Junior Engineers' Association 
Guwahati Branch 
Guwahati. 

Sri Umananda Deori 
Branch Secretary 
The Central Public Works Department 
Junior Engineers' Association 
Guwahati Brarch 

	

Guwahati. 	 . . . Applicants in O.A.18/2002. 

The Engineering and Drawing Staff Association 
Central Public Works Department 
Guwahati. 

Sri Sachin Kalita 
Secretary 
The Engineering and Drawing Staff Association 
Central Public Works Department 

	

hati. 	 . . . Applicants in O.A.19/2002. 

IT Central Public Works Department 

	

" 	 India 	Non-Gazetted Officers' Association 
uwahati Branch 

* 	uw hati. 
?73 

64ri Tapan Choudhury 
Secretary 
The Central Public Works Department 
All India Non-Gazetted Officers' Association 
Guwahati Branch 

	

Guwhati. 	 . . . Applicants in 20/2002. 

The Central Public Works Department 
- 	 Staff Association, Guwahati Branch 

Guwahati. 

Sri U.D.Rao 
Secretary 
The Central Public Works Department 
Staff Association, Guwahati Branch 

	

Guwahati. 	 . . . Applicants in O.A.21/2002. 

: 

Contd./2 
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The Central Public Works Department 
Class -Iv Staff Union 
Guwahatj Branch 
Guwahatj. 

Sri Joram Topno 
Secretary 

The Central Public Works Department 
Class-i Staff Union 
Guwahati Brnrh 

Guwahatj. 	 - - - 
- . . 

 LIL,  LJ.'IjLb ill 

The Central Public Works Department 
Mazdoor Union, Guwahatj Branch 
Guwahati. 

Sri Narayan Singh 
Secretary 

The Central Public Works Department 
Mazdoor Union, Guwahati Branch 
Guwahati. 	 . . . pp1icants in O.7.24/2002. 

By Advocate Mr.A.hmed (in all cases) 

V 

- Versus - 

The Union of India - 

UW 
The Director General (Works) 
Central Public Works Department 
Nirman Bhawan, New Delhi-hO' Oil. 

The Additional Director General of Works 
Eastern Region, C.P.W.D. 
Nizam Palace, Kolkata - 20. 

The Chief Engineer 
• 	 North Eastern Zone 

Central Public Works Department 
Cleaves Colony 	 - 
ShihIong-3 

The Senior Accounts Officer 
Pay and Accounts Office 
•N.E.Z., Central Public Works Department 

H  

Raj Villa, Malki Point 
Shillong-i. 	 . . . Respondents in all Cases. 

By Mr.B.C.Pathak, Addl.C.G.S.C. in O.A.s 18,19,2€/2002 
& Mr.A.Dèb Roy, Sr.C.G.S.C. in O.A.s 21, 23 & 24/2002. 

Contd .V3 
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ORDER 

CHOWDFIURY J. (V.C) 

The 	thematic contents 	of 	all 	these 

applications are common and accordingly all these cases 

are taken up for consideration together. 

1. 	By Office order dated 7.1.2002 the respondents 

authority passed a general order relaing to payment of 

S.D.A. to the employees posted at N.E.Region clearifying 

the stand taken by the Department. The order itself 

indicated that reasoned order are to be followed 

subsequently. Apparently there is no mala fide in the 

impugned order and it will only be discernihl if orders 

are passed individually. Needless to state ''hat 

by nurnrous decisions by the ... Hon'hle' Sureme Court as 

well as CT the policy of payment of S.D.A. is almost 

settled. The respondents should assiduously adhere to the 

policy guidelines issued by the Central Government from 

time to time as well as the decisions rendered by the 
Ible Supreme Court and the Tribunals. 

We have heard Mr.A.7thmed, learned counsel for 

applicants as well as Mr.P..Deb Roy, learned 

- •S.C.G.S.C. and MrB.C.Pathak, learned Mdl.C.G.s.C. for 

the respondents at length. Mr. Phmed, learned counsel for 

the applicants brought our attention to para 4 of the 

impugned order dated 7.1.2002. The order did not indicate 

as to any steps of recovery was made. It is expected that 

the authority shall adhere to the policy. guidelines 

issued by the respondents vide order No.14/i/91/EC-IV(C) 

dated 14.2.99 on the subject Payment of SDA to staff 

working in North Eastern Zone. . 

Contd./4 
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/Subject to the oJ..serVatiofls made above, the 

1 	c ,  
t 	 stands disposed of 

No order as to costs. 

orders, if any stand vacated 

am  CO 

1Th 	(ifc 
ntt 

db' 
1Gh. GuwI" 
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IN THE CENTRAL ADMINISTRATIVE TR'II3LJNAL 

GLJWAHATI SEPCM4 GUWAHATI 

(AN APPLICATION UNDER SECTION OE 19 OF THE 

CENTRAL ADMINISTRATIVE TRIBUNAL ACT 1985) 

ORIGINAL APPLICAT]:ON NO, L, OF 2002. 

The Engineerinq and Dratinc. 

Staff Associ ...ion q  Central 

Public Works Deprtrnent, Buahati 

-Applicanis. 

-Versus- 

The Union of India 

& Others 	 -Respondents 

I 	N 	1) 	E X 

SlNo. Partic61ars Pafle No, 

1 Application 1 	to 

2. Verification - 	(f 
Annexure- A 

4 Annexure- B 

5. Annexure- C 

6).  Annex u r e- t) - 	- 

7 	. AnnE? i u re - E - 	( 

Annexure- F - 

9, Annexure- 0  
1.0. Annex u r e - H 

1i Annexure- I . 	- 	 +3 	7 

by 

Ad oc ate 

N 
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IN THE •CENRAI. ADMINISTRATIVE TRIBUNAL., 

GUWAHATI BENCHq Gt.JWAHATI 

(AN APPLICATION UNDER SECTION OF 19 OF THE 

CENTRAL. ADMINISTRATIVE TRIBUNALACT 198) 

OR IS I NAL APF'L. I CAT I ON NO 	OF 202 

BETWEEN 

	

11 	The Ençjinearinq and Drainq 

Staff Association y  Cntral 

Pubi ic 	Works 	Departm€nt., 	Guahat.i 

	

23 	Sri Sachir Kal ita, 

Se::retary. 

The Engineering and Drawing 

Staff Assoc::iation Centrai: 

F'ubl Ic Wor::s Departtrent Guwahati 

Appl.icants 

--AND- 

	

:1] 	The Unin of India represented by 

the Sec:retary to the Government of 

India Ministry of Urban Affairs 

New Delhi-I ili 

	

• 23 	The 	Director 	General 	(Works) 

Central 	F:LIblic 	works 	Department 

Nirman Bhawar, New Delhi.- 1111 



I 
'p .  

33 	The Additional -Director. General of 

Wor::s q 	Eastern 	Req ion 	C PW D 

Niam Palace s  Kolk.ata--2 q  

41 	The Chief Enqirieer q  

North Eastern Zone, 
F .  

Central Public Works Department, 

Cleaves Lolony, 

S hi 1 1 on q - 3 

51 	Th. Senior Accounts Officer, 

Pay and Accounts Ofice, 

	

Central: 	Public 	Works 

Department, Raja Villa, 

Malki Point, Shillonq-i, 

-Respobdents. 

DETAILS OF THE AF'PL.ICATION - 	 - 

1] 	PART I CULARS OF THE ORDER. ABA INST WITH 

THE APPLICATION IS MADE. 

This 	application 	is 	We 	agai.nt 

impugned 	order 	of 	stoppage 	and 	recovery 	of 

payment of Special Duty Al I oañce 	in Short 

S.D.A.vide O-F'+ice Order No 	14/21/91 EC IV c. 
New Delhi dated 	7--01---202 issued by the Office 

of the Director General of WorI::s, Central Public 

Works Department, Nirman }3hawan, New Delhi and 

also praying for direction upon the Respondents 

for continuation of payment of Special. Duty 

Al lowance to all members of the above 



- 

:4 

Association. 	(List of Members is enclosed at 

Annexurs-A of th:.is Oriqinal Application) 

2:1 	JURISDICTION OF THE TRIBUNAL 

The applicant dec 1 ares that the subj ect 

matter of the instant app I i.cation is within the 

jurisdiction of the Hon his Tribunal 

33 	LIMITATION 

The applicant further declares that the 

subject 	matter of 	the instan1 	application 	is 

within 	the limitation prescribed under section 

21 of the Administrative Tribunal Act 198. 

4] 
	

FACTS OF THE CASE 

Facts of the case in brief are given 

below 

413 	That 	your 	humble 	applicants 	are 

citizens of India and as such, they are entitled 

to all rights and priv:iieqss guaranteed under 

the Constitution of India. The applicant No t. 1 

is a recoqnized Association named as the 

Enqineering 	and 	Drawing 	Staff 	Association 

Central 	Fuhl ic 	Works 	Department 	Guwahat.i 

Branch Guwahati The applicant No 2 is 

authorized to file 'this application on behalf of 

the members of the Association. 



- 

A copy of 	list of the members of 

Central 	Publ ic 	WorI:s 	Department 

Engineering 	and 	Drainq 	Staff 

AssoritIori 	Guwahati 	ranch, 	Guwahati 

is annexed 	hereto and 	the same is 

marked as AnnexureA 

423 	That your applicants beg to state that 

as the grievances, and reliefs prayed in this 

application are common, therefore, they pray for 

grant of, permission under Section 4(5> (a> of the 

Central Administrative Tribunal (Procedure) 

rules, 1987 to move this applicat.jonjojnti, 

43 	That all the members of the Association 

:Lhciudinq the applicant. No 	2 are serving and 

posted 	in 	different 	offices 	under, 	the 

Adthih.jtratjve 	Contri 	of 	the Director Genera:L 

of Works 	Central PLthiic Works Department, New 

:L 	i, 

443. 	That the Government of ,  :nd•ia, Ministry .  

of 	Finance 	Department 	of 	E>pendi ture granted 

certain 	improvements 	and 	facilities 	to 	The 

Central 	Govrnrnen t 	Civi 1 ian 	Employees 	of 	the 

Central Government serving i n the states and 

Union Territories of North Eastern Region vide 

Office Memorandum No 201 4/3/83-i V dated 14-12-

1983. In Clause-i I of the said office memorahdum 

Special (Duty) Allowance was .qranted to Central 

Government 	Civilian 	Employees, 	who 	have 	all 

India Transfer Liability at the hate of Rs 	25% 

of the, bic pay subject to ceiinq of Rs 4/- 

V 



IN 

per month on postinq to any station in the North 

Eastern 	Recion, 	The 	relevant 	portion 	of 	the 

office 	Memorandum 	dated 	14....12-1983 	is 	quoted 

* Iii). Spec::ial (Duty) Allowance 

( 

Central 	Government 	Civilian 	employee 	who, 

h a v e l I India Transfer Liab.i 1 ity will he 

granted a Special (Duty) Allowance at the rat.e 

of Rs 25% of basic pay subject to a ce.ilincf of 

Re, 40/- per month on posting to any stati'on in 

t h e North East Region. Suc:h of these employe 

who are exempted from payment of Income Tax, 

will however not - be. eligible •for the Special 

(Duty) 	Allowance 	Special 	(Duty) 	Allowance w.i 11 

he in- addition to any - Special pay and for 

allowances already beinc drawn subject to - the 

condition that the total of such Special (Duty) 

Allowance plus Special DepLtation ( Duty 

Al. lowance will not exceed Re 	420!7 per month, 

Special 	,Allowance 	like 	Special 	Compensatory 

(Remote Locality Allowance, Construction 

Allowance and Project Allowance will be drawn 

separately - - 

An Extract of Office Memorandum dated 

- 14-12-1983 and Office - Memo dated 	1-12- 
/ 

1988 are annexed hereto - and the same 

are marked as Annexure- B & C-

respectively. 

A. 
12 



4 5] 	That after issuance of the a-Foresaid 

Office Memorandum dated 	14-12-198'% the members 

of the a-Foresaid Assoc:iation approached the 

ibcai authorities for payment of Special (Duty) 

A I lowance in terms of Office Memorandum Dated 

14-12-19E13 as thel applicants. i.e.,the members 

of the aforesaid association fulfilled the 

criteria laid down in the Off ice sMemo dated 10 

12-190 	They demanded for pa'ment of Special 

(Duty) 	Allowance and accordinQly the authoriy 

had paid theme. 

That another Office Memorandum No 	F 

No, 	ii (2)/97-E 	11 	(B) 	dated 	22--07--1998 	was 

:issued by the Ministry of Finance:q Department of 

Expenditure q 	Government of ,  India extended 	the 

Special 	(Duty) 	Allowance 	to 	the 	Central 

Government employees posted at Sikkim 	In this 

circular payment of Special (Duty) Allowance at 

Celling of Rs 	100/- has also been withdrawn 

It is pertinent to mention here tat..in these 

irculas of Special (Duty) Allowance nowhere it; 

was menticn that Group -C &D employee are not 

entitled to Spec::ial (Duty) Al iowance But all 

the. Central Government Employees who have All 

India Transfer Liability. are entitled to Special 

(Duty) Allowanced 

Annexure-D is the photocopy of office 

order F. No 1i(2)/97-E II (B) dated 

227-i99S. 

!,r"/ 
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4 61 	That 	the 	presnt appi icants 	beg 	to 
- 

state 	that 	the 	members of 	the 	-aforesaid 

Association 	are 	saddled 	with. All 	Indta 	Trnsfer 

Liability 	in 	-terms • of 	their--  of f r 	of 	appointment 

V 

Vj 	

- 	WVth 	this 	said 	liabilities they 	V  have 

V  

rece ived 	the 	offer 	of 	appcintment and 	joined 	the 

• service 	of 	the 	respondents. Be 	it 	stated 	tht 4  
V  

most 	of 	the 	members 	of the 	Association 	on 

numbers 	of 	occasions 	are being 	transferred 

outside 	of 	the - North 	Eastern Region 	Therefore. 

the 	applicants 	are 	in 	practice 	saddled 	with 	all 
:1 india 	Transfer 	Liability 	and in 	terms 	of 	Office 

Memorandum 	dated 	141219G3 they 	are 	legally 
- 

ntitled for Qrant of Special 	(Duty) 	Allowances. 

Few copies of 	transfer 4 	posting and 
V V 

V 

	

	
appointment are annexed hereto and the 

same are marked as Annexure--E series, 

4. 7 	"That 	your 	applicants 	further V beg 	to 

state that the payment of Spciai (Duty) 

Allowance has been granted to the applicants by 

tVhC Respondents aftr being satisfied wit.h all 

the applicants All the applicants are legally 

entitled and eligible for grant of Special 

(Duty). Allowance • in terms of Office Memorandum 

dated 14-12--19E33 01-12----198S and 2$47-1998 and 

accordingly pa'ment of Special. (Duty) Allowance 

has been continued and paid to the members  of-

the aforesaid Association .• 
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• 	After that q  the Respondent No $ issue& 

the Office Memorandum No 14/1/91/EC-IV (C) 

dated 24-02 :1 999 directinq the Chief Eng:Lneer,  

Central Public Works Department 4  North Eastern 

Zhne. Respondent No 3 to take necessary action 

for 	stoppage 	of 	Special 	(Duty) 	Allowance 	to 

Group C •& D employees posted in the North - 

Eastern Region 	Centril 	public 	Works 	Dsp a r t 

ment. 	In 	the Office Memorandum it has b e e n 

stated that the Centra]. Public Works Depart 

ment Group C & ID employees are not elicibie for 

payment of Special (Duty) Allowance because 

their transfer 	liability is wit hin 	12 States 1  

that 	is 	7(seven) 	States 	of 	North 	Eastern 

Region West Bengal, Dihar q  Urrissa bikkim and 

part of Madhya Pradesh can not be treated as All 

India Transfer liability to fulfill cciditions 

for payment of Special (Duty) Ailowance 
/ 

Annexure-F is the photo copy of Office 

Meciorandum dated 24-2-1999 issi.tec:I by 

Respondent No, 2 to the Respondent No 

4,83 	That your applicants beg to state tht 

being agqrieved by the Anniexure--F issued by the 

Respondent No3 your applicants and similarly 

situated 	Central 	Public - 	Works 	Departmrit 

different 	Employees 	Associations 	f.i.ld. Original 

applications Nos 	94/9c1 to 10/99 before this 

Hon ble 	Central 	Administrative 	Tribunal, 

C3uwahati 	Sench 	against 	the 	impugned 	Office 

Memorandum dated 24-02-1999 The Hon bl 

Fj 



Ill 	Tribunal was pleased to pass an interim order 

and stayed the impugned Off 06 Memorandum dated 

242-199 	The case was finally :heard by the - 

Hon' bie Tribunal on 19--1 2-2ø, The Hon' ble 

Tribunal was pleased to d.irec:t the Re.pondens 

for reconideraton of Office Memorandum dated 

24021 999 and was plased to direct. the40 

Respondent to 	xamine afresh the ithpuqned Office 

Memorandum dated 24-2--1999, 

Añnexure-6 is the photocopy of order 

dated 28-4--1999 passed by the Honhie 

Tribunal. 

Annexure-H 	is - the 	photocopy 	of 	the 

common ,j udgment and order dated 19-12-

200 passed 7by the Hon.' ble Tribtnal in 

O.A. No 94/99 to 1199. 

493 	That your applicant begs to state that 

most 	surprisingly 	the 	Respondents 	issued 	an - 

order vide No. 	14/2191;EC. IV(C) 	dated 07-1- 

202 which is almot similar to the Office 

Memorandum dated 24-2-- 1999 	In 	his Memorandum 

also the Respodent No 	3 without ging throtgh 

the case has .isued Impugned Office Memorandum 

tating that Group C & D are not entitled for 

Speciai 	(Duty) 	Allowance, 	A]. though, 	in 	fact 

the ernpioyes are trapisferred to North Eastern 

IlRegian 	from 	I(ol kata 	Ranchi 	Jarnmu 	Mumhi. 
hmedabad, Nepal 	Patna, etc 	which Are outsid 

p-f North Eastern Region. 



\ 
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Arnexure-I is the photocopy of Office 

Order No. 14/21/91-•EC IV (C) dated 07--

0:1-2002, 

4 10] 	That your applicants heq to state that 

the Respondents with a deliberate intention did 

n o t rEviewed the earlier order dated 2402-1999 

in spite of clear cut direction by the Hbn' bie 

Tribunal and passed the Impugned Office 

Memorandum dated 07 1-20i2.. 

4.111 	That your aplicants beg to state that 

the Respondents a r e. gbinq 	tci discontinue and 

recover the payment of Special (Duty) Allowance 

to the members of the app.J.icants' Union in terms 

of, Office Memo No.. 14/21/91 EC/IV (C) New Del hi 

dated 07-01-2002 from the pay bill of January,  

2002 and under t h e circumstances finding no 

other alternative the appiic, nts approached this 

Han' bre Tribunal C-For protection of rights and 

interests of the members of the Union through 

this Orininal Application and this Hon' h].e 

Tn. buna 1 may be pleased to stay the impugned 

order issued under Memo dated 07-01-2002 as 

interim measure and further be pleased to set 

aside and quash the. Off ice Memorandum dated 07-

0:1-2002. 

4.12 	That your applicants submit that they 

have got reason to believe that the Respondents 

are resorting thâ colorable exercise of pc:wer 

for discriminating applic&thts with other 

s:imilariy situated persons.. 



- 	 - 

'S 

4 13 	That your appicants submit that the 

acti.5on of the Respondents are inai.a fide 1  ii legal 

and with a motive behind 

4143 	That your applicants submit that the 

action 	of 	the 	Respon:ients 	by 	which 	the 

applicants 	have 	been 	deprived 	of 	their 

ieqtimte. rights is arbitrary. It is further 

stated that the Respondents have acted with a 

maia-fide intention only Vol deprive the 

applicants from their legitimate rights. 

1] 	That 	yor 	applicants, submit 	that the 

action of the Respondents is highly ii.1.egal q  

:improper q  whimsical arid also against the policy 

adopted by the Government of India; 

S 
	

4.163 	That in view of the facts and circum- 
I 

- stances it is a fit case for interference by the 

Han' bie Tribunal, to prote:t thei nterest of the 

applicants.  

4.171 	That 	this 	application 	is 	filed 	bona 

fide .nd for the interest of jutic:e, 

. 	GROUNDS 	FOR 	RELIEF' 	WITI-t 	LEGAL 

PROVISION  

5.13 	For 	that 4 	due to the above reasons 

narrated ' in detail the action of the Respondents 

is in prlma facie illegal, mala-fide arbitrary 

and without jurisdiction. . 

y 
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3..2:1 	For that. q 	the applicants satisfied the 

critsrion for grant of Spec.i.al  (Duty) Allowance 

aid down in Office - Memorandum dal ed 1 4- 1 2H1 953 

and 	1-12-198B 	and 	22-7--202 	issued 	by 	the 

• 	 Government 	of 	India fl 	Ministry - of 	Finance q  

therefore, 	dis--continuation 	of 	the 	Special. 

(Duty) 	Allowance 	in 	terms of 	impugned Office 

Memorandum dated 7-1--202 is violative of the 

provisions of law and is liable to be set aside 

and quashed 

5.33 	For 	that 	the 	applicants 	hvirm 

• fu).filled al]. the criteria laid down by the 

Hon ble Supreme Court Judgment towards qrantin 

the Special (Duty.) Allowance s  the Respondents 

can not deny the same to the applicants without 
* 	 any jurisdiction 

541 	Fcirthat the Respondents have paid the 

Special (Duty) Allowance to the applicants aftr 

being ful ly satisfied with their own that the 

aplicants are eligible for payment of Special 

(Duty) Allc::'wance in terms of the Office 

Memorandum 	dated 	14712-1983 	and 	Office 	Memo 

dated 	1-12-t98B and 22-7-202 issued by t h e. 

Ministry of Finance. Government of India. 

For that the impugned office Memo dated 

07-01-2002 is contrary to the decision of the 

Hon ble Supreme Court The Hon' ble • Apex Court in 

their 	judgment 	regarding 	payment 	of 	Special 

(Duty) 	(U lowance 	to 	the 	Certral 	Government 

Employees it was not anywhere mentioned that who 
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are posted from 12 States of Et.rn Recjibn are 

not 	entitled 	to 	payment 	of 	Special 	(Duty) 

Allowance and as such the Department has itself 

violated the Hon' bie Apex Court's decision 	As 

such 	Office Memo dated ø -1-22 is liable to 

be set aside andquashed. 

for that, the payment of Spec:.iai (Duty) 

Allowance was not obtained by the applicants by 

any fraudulent means but the Respondents after 

finding them eiiqi:hle, paid the Special (Duty) 

Allowance to the applicants 

57 	For 	that, 	the 	members 	of 	the 

applicants' 	Association 	are 	having 	practically 

All India transfer iiability, An such 	they are 

legally entitled to draw the Special (Duty). 

Al lowance as per Office Memorandum dated 14-12-

1983 and 1-12-1988-  arid 22-07-22 

For that the order issued in terms of 

impugned 	Office Mernorandi.tm dated 	7-01-2102 	is 

without 	fcllowinq.. ar)y 	established 	procedure 	o-f 

principle of natural Justice 

91 	For that, the Respondents have vioited 

he Article 14, 16 and 21 of the Constitution of 

n di a. 

	

For 	that, 	the 	action 	of 	th 

espondents 	is 	arbitrary, 	mala-fide 	and 

iscriminatory with an ill motive 



511 Far 	that' 	in 	'any 	view 	of 	the 
matter the 	action 	of 	the 	respondents 	are 	not 

sustainable 	in 	the 	eye 	of 	law 	and 	as 	well 	as 
-fart 

The 	applicant 	craves 	leave 	of 	this 

Hon bie Tribunal 	to 	advance 	further 	nrounds 	at 

the time of hearinq of this instant application, 

 DETAILS OF REMEDIE:S EXHAL'STED 

That 	there. 	is 	no 	other 	alternative 	and 

efficacious ' remedy 	available 	to 	t h e, 	applicant 

Exceptinvokinçj the 	jurisdiction 	of 	this 	Hon' bie 

Tribunal under 	Section 	19 	of 	the 	Administrative 

Tribunal Actq 	085 

 MATTERS NOT PREVIOLJSL,y FILED OR 

FENDING IN ANY OTHER COURT 

That 	the 	applicant 	further 	declare's 

it hat - 	 he has 	not 	fi led 	any 	application 	writ 

petition or 	suit 	in 	respect 	a-f 	thth 	subject 

matter,  of 	the 	instanti 	application 	before 	any 
other CoLrt 	authbri ty 	- nor 	a n y 	such 

application writ 	petition 	,or 	suit 	is 	pendinq 

before any of them.  

B, RELIEF SOUGHT FOR 

LL 
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	 0,  

Under 	the 	facts 	and 	circmstance 

stated above the applicants most respectfully 

prayed that your Lordship may be p1-eased to 

admit this application call for the records of 

the case issue notices to the Respondents as to 

why the reJ.ief a n d relives soucht for by the 

applict may not be qranted and after hearihg 

the parties and the cause or causes that may he 

shown your Lordships may he pleased to direct 

the Rspon,dents to qive the follàwinq relifs 

5• j 	That 	the 	Hon'bie 	Tribunal 	may 	be 

leased to declare that the Members of 

the 	applicants' 	Association/Union 	are 

entitled 	to 	draw 	t h e 	Special 	(Duty) 

• 	 Aliowanc.e in terths of Office Memo No 

20014/3/83 	E----IV 	dated 	14-12-83 	and 

Office Memorandum No 	2014/16/8 	lylE: 

I I (8) dated 	1-12----88 and 22---07-'--1998 

B .2 	The 	impuqoed Of-f ice Memorandum 	.issud 

under letter No 	14/21/1 EC, IV C New 

Del hi dated 	72 1 -2ø2 .isued by the 

Office of the Director General of 

Works q  Central Public Works Department, 

be set aside and quashed.. 

8 3 	That the Respondents may by directd to 

continue 	the 	Spcial . (Duty) 	Al lowance 

to 	the - members 	of 	the 	applicants' 

Assor. .iation/Union 	in 	terms 	of 	Office 

Memorandum dated 14-12-83 and dated 	1- 

12-1988 and 22----7----19981 

, 

I 

V 
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:7 	8 	4 To 	pass 	any 	other 	order 	or 	orders 	as 

d e e m 	fit 	and 	proper 	by 	the 	Hon ble 

F" 
T r j bun a 1 

8 5 Cost of the Case 

91 INTERIM ORDER PRAYED FORE 

The 	appiic:ant 	most 	respectfully 	prays 

7 
	

for interim 	order 	from 	this 	Hon' ble 	Tribunal 

that the 	Hone ble 	Tribunal 	may 	be 	pleased 	to 	stay 

the Impugned 	Office 	Order 	No 	14/21 /91-EC 	IV(C) 

F" 	
dated 071-2002 at Annexure-I. 

7 	10] Application Is Filed ThrouQh 

Advorate 

ii] Particulars of 	I 

I.P.O.NO 	1 G 
Date Of issue 

71 	 • Issued from 

71 Payable at NCO 

123 LIST OF ENCLOSLJRES 

• As stated above 

-Verification 
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VERIFICATION 

I 	Shri 	Sachln 	Kalita,, Secretary. 

Engineering 	and 	Drawinq 	Staff Association 

Central 	Public 	Works 	Department, Guwahati 

Branch,, 	Guwahati 	appiic:ant 	No5 	2 of 	this 

appi :ication 	and 	also 	authorized 	to siqn 	this 

verification 	on1 	behalf 	of 	other applicants 

/members 	of 	the 	Association/Union 	and verify 	the 

st.atements 	made 	in 	the - 	 accompanying app lication 

and in paragraphs 

are 	true 	to 	my, 	knowledge, 	and 	those 	made 	in 

paragraphs 	C. 	
( 	 are 	being matters 	of 

rcords 	are 	true 	to 	information derived 

therefrom 	which 	I 	believe 	to 	be 	true and 	those 

made 	in 	paragraph 	5 	are 	true 	to 	my 	leqal advice 

and 	rest 	are 	my 	humble 	submissions 	before 	this 

Hon' ble 	Tribunal 	I 	hve 	not 	suppressed any 

material facts 

And I sign this verification today on 

this the ç iaY of January q  202 at Guwahati5 

Dec 1 a rant 
Uit Screbdry 

	

'nuq 	g. Staff As' - . 
C 	\j 	) Guwat: 

(-,''HAT .; 

61 



ENGINEERING DRAWING STAFF ASSOCIATION 
C.P.W.D., GUWAHATI - 21 

A) 	 ASSAM CENTRAL CIRCLE NO.1 

 Sri A.K,D8S, 	O'MaI) Gr.I 

 Sri K.C.BarUah 	D'Mafl Gr.JI 

 Mrs. NiVa G0QOI, 	D'Mafl Gr.II 

 Mrs.. Dhanti 	Bora, D'Mafl 	Gr.II 

 . Mrs.Dhaflada Devi, D'Mari Gr.III 

 Sri S.K.KakOtl, 	DaMan Gr.II 

 Sri B.C.BOra4 	OsMan Gr.II 

 Sri Biren Ch.Das, D'Mari Gr.ITI 

8(a). SrI D.C.Dev(Ferro Printer) 

B) 	
ASSAM AVIATION DIVISION, GUWAHATI - 15 

Sri U.N.BordO101, D'Mafl Gr.II 
Sri Soumen Chandra, D'Man Gr.III 
Sri Safflir Gupta, D'Mafl Gr.III 
Sri B.Lahkar, D'Man Gr.III 

C) 	
GUWAHATI CENTRAL DIVISION, GUWAHATI - 21 

Sri A.KDUtta D 4 MaI) Gr.I 
Sri Buddha Rava, DMan Gr..III 

SrI P.K.Bora4 D'Mafl Gr.III 

0) 	
GUWAHATI ELECTRICAL DIVISION 

NO.1 GUWAHATI1I 

0 

Sri 
Sri 

1. 

E) 	 GUW 

Sri 
Sri 

G.H..Bacl, DMan Gr.II 
P.K.Sharma, D'Mafl Gr.III 

HATI ELECTRICAL DIVISION NO.11, GUWAHKiII
5  

S.C.Kalita, DsMan Gr..III 

B.Das, O'Man Gr.III 

F) 	 PROJECT DIVISION NO.11 

20) 	
Sri S.K.Bardhafl. DtMafl Gr.III 

G) 	
GANGTOK CENTRAL DIVISION 

Sri Srlkanta Mandal, D'Man Gr.III 
SrI B.BhattaChari 	D'Man Gr.III 

Sri pradip Haldar, D'Man Gr.III 

ri 



I 

( 	2 	) 

(H) MEGHALAVA CENTRAL DIVISION 

 Sri SdIHSU1 Hussain, 	D'Mm Gr.i 
 Sri Biprajit Seal, 	0'Man Gr.III 
 Sri Nabajyoti 	Kakoti, 	D'Man Gr.III 
 Sri Wilson Panmel, 	D'Man Gr.II 
 Sri Utttam Kr.Suklabajdya, 	O'Man Gr.II 
 Smt.Banita Lynpdoh, 	D'Man Gr.III 
 Smt.Rjta Tham,. 	D'Man Gr.III 
 Sri Safiue Uddin Abmed, 	DMan Gr..II 
 Sri 011th Adhlkari, 	D'Men 	Gr.II 
 Sri Prasenta Kr.Alch, 	OMan Gr.JII 
 Sri Ashirn Kr.Talukdar, 	0Man Gr.II 
 Sri Subrata Roy 
 Sri JaQannath Bhattacharjee, 	D 1 Man Gr.Ii 
 Sri Swapari Kr.Bose, 	D 1 Man Gr.I 
 Sri Dip Narayan Kundu, D'Man Gril 

39 Sri Ranjit Ku.Roy, Ferro Printer 
40, Srnt.J(aku Goswamj Architectural Assistant 

 Smt. Meenakshj Mech, Architectural Assstrit 
 Smt Anjall 	SalkIa, Architectural Assistaflt 
 Smt. Bornall 	Rabtia, 	- 	 do 	-------. - 
 Smt. Jaba Das, 	---------- do----------- 
 Smt. Kunjalata Teron----------- do------------ 
 Smt. Reena Das 	--------- do------------ 
 Sri Deilip KrChoudhury, 	Ferro Printer 

4 
I) SILCHAR BRANCH 

48)(&) Sri H.Chakraborty, 	D'Man Gr.I 
 Sri S.Naskar, DMan Gr.I 
 Sri B.M.Dey, 	D'Man Gr.I 
 Sri S.C.Biswas, 	D'Man Gr.II 
 Sri0.Bhattacharjee, D'Man Cr11 
 Sri A.K.Barrnan, 	DMan Gr.II 
 Sri P.K.Kundu, 	D'Man Cr11 
 Sri B.K.Roy, 	OMan Cr11 
 Sri R.L.Das, 	D'Man Cr11 
 Sri L.K.Shyam, 	D'Man Grill 

J) IMPHAL BRANCH 

SrI A.K.Sinha, D'Man Gr.i 
SrI N.Homabatj, D'Man Gr.II 

I
V  2 
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\nnxj (trc.t) 

. 20014/2/83/E.1v 
:1 	 Oovrn:cmt of n(i1 

// • 	 t•initry of 'irince 

/j 	
L'cprtwnt of 

21w t1hi, the 14th Dec'(3 

OF! IC_fl 	• tj 

3u1. i Ai1ot;ciric'c and vilciliten for civilin ittiployei of 
tho Cntr1 '-'ovQrrnc!nt ierving in th.- 	ttcri niI 
Union Torritorinei of Not t}i iitorn 
ttrc'f. 

Tho 	for ;ttr'.tlnq nncl ritinincJ thn serviwia 
of! cornL:otcnt nffirr' for irzice in the ;'rth 	't'rn 

1g1on conprJinq t;te 	 of 	 ?1gh1.y, Finiiur, 

Nagaland and 11iororn hi btr ­ g')ging the a'.tention of 

the Covrnrnnt for sorna ticn', Tjjn Govrnm'nt h'tcl oproint:e1 a 

Committee unrer thc Chtirjrnin.ihip of 	crt.xy, E)'çrirtuir'rit 

Q 	 4iIi 	(t(ntfl rtL 11 .1 "ti 	 z 	vi,t/ 
exithig zil1owner.s C A; nitrtive F?'\r, to rc?vjrlw th 

Oxit;rg t11O4!)flCO and fci1iti 	nc1mi1h10 to tlio vzioun 

catcg?rios of Civi1in Control Governrvent frnploycn 	rvin 

in thii rgIon and to 	 uitchlc iprnvon"nt. Th 

rocommcn )tiori c! 	li 	C'mitt'r hewc, hv'rn c'.rfu.Uy cor,ii- 

dereâ by the Govern' ont 	the £rei'ent i now 	 to 

decide 	foHoc &- 

1) 	TrTure OfpOtin2Li1tttth. 

?X)CXX xx  

ig ht-rgti for Lcntr.1 	jut'tirn/trininq i.hroad 

inconfjdntj3._corcfl. 

*xxxxxx 

2psc12 _i .u) A I I ow ,,5 r c n s 

Centr1 Covcrnrnnt civilitin rnplyci who ha'e All 

Znci 	trrifr lirhility will h grn'o • 	cini (i.uty) 

Allcwric 	t the r te of 25 pcent of 	ic pny ubJ'ct t6 

cri)ln'j of I"., 4r.(/ 	icr month en rotinei to •ny it.t-.icn 

in the forth 1-t orn cqiori. 	uch of tho, osiloyst who 

r t?" frni py.'n 11 of j  c'n' t'x '1 11, hct, ,'vi r, not 



br. 	1i'b1r for thjr 	ccit1 (tuty) 	'i10 11 ce.nj1, 
:jcj 	(Duty) A11ow0 will be in u11ttc,n to any 

ci1 i'y 	pr 	!uttcn (uvy) h11.14i 	in y 
h.in'-; c'rwn 9Uhject to th cn1Rion that th& tt1 of 
such Sprci1 (1)uty) Aliir 1'luri 	cciai P8 y/ceüttjon 
(uty) A11onnc-c Will not cxcec Ft. 4r()/.- p.r. 3recij1 
11owrucr 1ik S I OC111 Comnitory (tmotc Locnllty) 
lio:.nc, Lont..rjttjon A1io'i'c 	nd I  rojct. A1ø.:nc 
will h2 (r'4n 	rtr1y, 

XXXXxxX 

I 	 4 	4 	 1 K 

L' 	 'rr.;. 	<:.)'i 	•L 	.'1' 	I 	ii 4 

H. 
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2 OOi4/1./L6/:.Iv/.iJ() 

00 t 0 f I n'1j, 1. n 1r t r y of 	rir. 
fl'rt - nt of  

()f• 

T:i, 	r?ihj th  

L3uhJu'ct t Iprovorir 	n1 fC11it1y frsr Civ&1jn 
-'loy 	o th'" Cri1 Onvi. 'ervthç In the 
t .'ter of trtb 	ft'rn Aelgian s  An'thrn,r 

!icobr 	L')ciheep4 

Th n ur143rr!11f3I(3 1:: ('ir. ct'j it 	rfr t 	thin I 	tr\, 'n (.L • 1o. 2 0 0 14//03_E.XV 	t - r'A 141- 1) 1:rcnr)7r, nd •'1) 	1iz.ch, 	194 on th. 	rt flhs'anttrvra( 
flI to :1 cy th. t :1 	¶tio 	oi  

In tht 	 nc 	'nc ( cil1tc 	to Crnt: 	1 (ovrnncnt cuj)loy rr 	'r 'c1 in north M3 t rn Jcç on cornprjein;: n  oC 
Itrun ich, 1 1  1 'erh •'.nr 1 	'crcm hn i 	rn )fl ,i 	ir( :1'( at "nt. ic.ri cf th, c;ov t • 4ccorcll ngly th 

i nrw p1 	to j1 p r .tce 	fTjlpJ.i. 

Li) Y, x r x 

(Lt ) .•\ ) om'-' 

Tho Lflj 	1 	ovt. C. vi .?Ifl err1oy 	Who ill Incij, tL.n f-'r 	-1 11 ty 'i 31 	' grrnte 	ip'c1). (Oty) , UlO,ianc 	t t' 	r,tn of 12'. of 	z1jc uhjrct t:r' cc1,1in 	of R. 1000/-. ç:r n1cr)th nn r oitinq tc in; st ­ tin in tti ,2 :Ior ,  h 'trn !'oion. 	pcci.L (Duty) 	lotnc 	'.'i1i 	in 	1tjç 	to .ny .1/àr &?ru1 	n (t ) 	i iCrnc 	• 1r 	iy 	inçj r;n 	hJ ct 't', ix cr.nci ti on th t thi tot 1 oC such wri 	':iIi• not. 	 1000/- 	3pc1.1 110w3flCp 1i 	sci] ccpntory (!rrot 10clity) 
Al 	 On trut1on 	llOflcp in 	rojict 'llo'r)c U j 11  

p 	(:ntr1 tvt civilj.rj 	p1oyfi who a re IrIOn'),rz) of 	ckJ.j11 	rjir!; in' 	tr' 	't:)rwi 

unr ti ) flcNfl 	. ct : ill 	ira d 	-' 	nc  

: 	'. 	:-'x '<x 
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I SubJ.ct, AikYEIflC9S W)d $p.c1! Fadidlu for CWihin Eiip1oyu'ot the Cen(rai Qovemmi i)efV*) ? ht S4atu 	 I 

	

'• ' 	'. 	t 
I 	' 	oII&incJs — RecommendatIons o(the Fifth GintisiPayCoran!u!on. 	 • ' .- 	 .4 ' 
I I 	• . . . 	., 	, ' I 	• • 	• 	• • 	. 	, 	I 	• 	• 	. 	• 	. 	 • 	p1 	• _ 	• • 	• 	. 	4 	,. . 	. . 	. 	-' 

I 

	

	With a v.w to IIracIInD irwi rstzInIng comolent gftIfl1; lot servtce fri th. North EL.4flR.iqI  QOnc18nU •' 
the IerIioriu ci ArUMJiai1'radcsh, Aacm, PenI&r 1  Me,ha1nya. Mzorom. f4açand an4truiaci4.si waf. 

I ' Iaud In tWa Mt4s1y's 0 M No 20014/3/83-EIV d.t.d Deosmb.r14'1983 •xtsndIn QS1Ifl $I4OU$hC'N *üd I 	. 
(.oLer faIi to ih. CivAich ContrI Goeinm.nt .rnpk,yesa .àrvtng frithM 	 2 thsr.oI : 	!.•; • 

: Iheciorders cthiw than those oontalnod ló paragraph 1 (lv) Lt4d; were 0150 to cppy mtdtIs LVIIMcD.IO It.C1Vn . 
CenttuI 3oernmoit .mpIoyen pc*.dIU th..Asiemisn.te NIcobort&añdilbps. were fJh.m!011öcI loIIiø .. ..' 

:' Oenttal 3ovNrmnt *mptoyoea pô*idtoth. Lahadv.op.tstand*tnthIM[n1sLty. O.MoJov.pfJr1r1aIDd..f. . ••ii March ao; i &4. The &Iowence end fcflIIas wero fu,tIor IIkeiaHaed in 1h1I.)AlnIitiyO.M.4h.ROO4 	 ; •.•. , 

	

dated t).cemb.r 1 , 1988 and were Iso ectnde((to the Cqnlret Govenment efl1oyGII PO&d )o II%b 14OrtIi , ' 	.• 
I;, Eaclem coW311 when atallonedintho Noilh-Eastetn R,glon • 	 $ 	 ' 	f •J 

I 	l2 The Fifth Central Pay Commlaalon have made sotlnln recomerat1or suggeIkgb4br ITn))OVèIYWth?e 	. 
the allowancem and tacltitles odmltthlblo to the CnnlrolGóvèmmont empbyees, trctudlng **U.PUheAW  Ira•. 	• 

.: Sérvkee, po1od in the No,th-Eutern Fekm. They h,e fuahar rocómmandedihatlhese ms)!QtO erXtIfldOd to ' • 	•f i "theCenirel (3ovarnmonl empoyees, Inctuding Oftcrs of tho A1IindIaSarvIcoa.iut:In : Ikktth. The 

. recomrn9r)datonB ofthe CommissIon have been considered by the Government and 
to 	fqilowe : 	: 	 . . r' 	 • 

(I) Tenure of PottIntJDeputeUon 	 I 	 '.. 	• ' 
•) -. . 

I.s., 	The pro1.ions In reijerd to lflUflI o4 po*IInØ/deputitlon cctñd Jr  1h1 4InIuiry.)J9., kÔ14)/I33-  
c 	E IV (fUttad December 14, 1983, red with 0 1,1 No 20014/1/86 E tV/E 11(B) dLecndr 1. 1988t ' • • ' I 

:stwU coIiiriiJè to be appIIcbIa. 	. 	: 	• 	; ... 	.- . . . -. . : 	, 	• • .:,;•: • . :• .• 	, •.: •.• 	•. •'. •'. •? •. 
ii WelghLaga for Centrel DepLItatIonsITrIIInIng Abmd end 6pecJt Moniton in CcK11k14ItnI RcQrd 	' 

The provIons cotltajr)odtnthIs MIstry'e O.M. No,2001413/83.E.tVdntod Doceri(r:14 • 	 • 
No 20014116/86 C IVIE 0(B) daUxl Dec"rnber 1,1088, shall conflnue tobs appllcbIo 	I  I 

I 	' 1 0 1  1) $pOODI [DutyJ Allowance 	
- y:. 	Central Governmint Civillan employees havin,; ari'AlI India Trnrsfor Liabillir and pptd to the ur216Uledtip 

	

Torrftoiks In the North-Eastern fli,glon shall b grunted the poclaI jOuy)AUowanotist the rit bi 	pr 	• 11 
I 	

No 20014/16/O&E lVIE,U(1)thl.dI)ccOrnber1' 	' 
1986. but without any ceiling on 'is quantum In other y ,ds,tbo ceiling of Re 1 4 000 psI l7!Qflttt  tsr.tiy k\ 

: .1olte.aljiIt no krngerbu appIkablo and the cxuJiIon that the aggiegala of the 8e  
4 SpeoiaI Pay/Deputation (Duty) Allowance, Ii an'. will not exceedRs 1 D0O per month 84e1l also ko 

	

1 wlth Other terms and conditions governing the grant of this Allowance shall, hoMsvor, continue to be 	
? I 	apçlc.sble 	 I 	4 	 1 	

S t 	I I 

	

1 

 in terms of the orders contained In this Mlnislr)'s OM No 2OQ22!2I88-Ell(B) dated May24 1  1989, Ceñtra 	, 
Gove rnrnent CMlian enloyoes having an A11 India Transfer Llabt1ity',nnd posted to .vs In the Ar*fjanif 
& Nkobar and Lkshadweop Groups rf  Islands are presently entitled to an Iskd14a) aJoiivwa1 . 
varying rates in lieu of the Seclal (DulylAtlowiincn admisst IntbQ.No1h-EastemR on;BIiADb. 	I 

'shell continue tq be aclmlssble to the spacd category of 	CloXernmerA .mç,)cyops at the same 
'.. 

 
flatespo prescribed for ihé different epocilieci ureas in the b.M. dated May 24, igag;W wiIhos.t any cOflng'  

	

1, ,' on lie quantum. This ANowenco r4ielI cJso honcu forth be Ioimod as Island Specie) (t)M') 	 •: 
' ocdsta in regard to thia Allowanen have boon tibti,ii 11 ihtM1iillrye OM. No. 11(i)$! 8.1 (E)1âd UY i d(/ 
: .171ODe. 	 s:..:  ,'_.;t.: ' !.' 	• si' 

Aliertilon is also Invited In this connection to ite cfarUktor àrdera'coritslned In thta:MIrdOtzy'a OM. No .l.qlib,4 
11(3W9-E,il(B) dated January 12; 1990, whhth shall continue to be appflcable n.yln rnpeIct of 11hs40;:4 
Centrel Government omployase posted to dove In the North-Eastern Region but qo6p to Lhcoo posted to .; v it 
Oef\Ii 	 w In the Andarnan & Nicobar and Lsksliacetp Groupsof Islands.  

AW - - 	I 	 - 	 — - 	

- 



...:/ 	.1• 
IL 

•:< 	•,/;:: 
/1 

,:, 	: 	 •• 	.•:• 	
•. . 	

2.. 	

: 	•• 	 • 	 . 	I  • 

: 

GoIgiI Cofnpontory Allowtincos • 	 . • 	. 	 . 

I Oit* In ?Ojn(J tc rovIIuii of Ihn ,nt 	of 'iwu CjnIitI C ktnpoiiuIoty AIjwguui, b(1;II nt$ I oivo10 ;':4/ I  • LocaIiy AHow8n(;e Bçd CI1mai Allowanc. s, 11baArea AUowai pe Corio&lê Hilt CoreriiIr, AI1owrcø, .' . . vh!ch are 	 have *tirt,n .eopthat*rly lsauod or are uncler Isnue based on tijo 	: I 	Government decsIonsorho rëcdmmetithil1 	olthe IUIj Central PB)' Corñm1ssIdr teIstIno.hø. , . 

f . 	8 IIOWane8;'Thege orders shaflapply to the 4Ig1b1a Central tIcve:nment emp loyees poed In Ihi, specUlod,,• . .. 

	

':• 
'JOCHIUIOa In thONorlIisem 	 & NkobarIands and LnkShadweep:1$andB.•dope(dInp.., ' ; 	.. 

; . on the areaçs) of their Posting ar*J subjod. ta the obsiaia of the terms and condiUoiis PdUed therein, ? • • • 
 Such of th°oe.omptoyoeo Who are entifli d Iothe SpocIZ Ibthyl AI1owancor the Isldncl LSPsc.IaI Dutyj., • 

I 
 'AIJowne bh9lI also be otitftI 	hi nddIiJ n, to the p* lbI Cotnponsntory  AUownhco(.) all admiselbie to 

orders 
.. 	

. 	• 	

. 	. 	 . 	. 	' : 	• 	,•p . 	 •• , 	.. 	.t. 	 . 
I,; 

Cnt Go'amment empioyees r tti 	3ppebfal POthpen&t%nyAUowar',ced 5  naParale ordnf8 iii rosiect of I 	.whlcherp 
y to be lasued, will  conInuo tujr uc a1iowa:)t at tho &ilstng ribs with rcrerice tatha .. 'noflonar pay whkththey wouid havitfi 	lit , npplicabf. ;:r* iet'lsdd aIec of pny bul fo the tntrodiiU9n.. . t . : the COfl'OBpoI)dj,g reviaucj scJ. til Iho rayIcj odors ri I.ieo 	tho bn;i I ;he rocornmendaIIpn ot 

: 
'1thu kfh 9pnç 	Cornmjsk n *nd Ilie CIovnrnøn dI 	Iht toon. • 	 •• 	 .. . . 	

••:" • 	
• • 

(i) iTravolling Allownnco on FIret 4 pp4Iflfl1uIIt 	• 	 . .- .-. 	 . . 	.. .. 	 .. 	

) . . 
' 	

• . 	•. 

 

	

The exiatinU COflc0&Sk3hc a 
prov1ed Jnthh Misi tsy 044. No. 2t4;a A'83E.IV dtd December 14, 1983 	. 

I
•. : and urt 	librnIIojn OM. NQ.'2OO11yC 	.IV/E.II(B) dOtOd t cnopJ , ,1 • 8O. rttI continue to be , 

• 	
aPP!IoL?Io . . ,. 	. 	 . 

: ' 	 • 	 . . 	 . 	. 	. 	. 	. 	

:• • 
: 

(yI).Travoiiing Allowance f6rJoLIrno!I9 an Triinstrz lond Mfliago torVranport*tfon of P Pv!cI1Tht  tects .: • 	•• on Transfor; joIning Tim. with tov. 
Tho exitIn PO 

°pp 
V1$I0fl&I Cit1&nd In him M 11116 'y O.M. No. 20014131e.E..'V doted Docotht;er 11,.t983 '(.;18Ilei.contáhLie 	be 	Ilcblo 	' • 

(VHL9avqgTravoi Conass1on 
 

In tOflI)S of the existing provlsiora as contained in this A tktitrye OM. No. 214 a 3.EiV iaiod Dcornber. 

!

14.,1 

	

	;tt IOflOWIngbpiIo, 	flV&Lab) to. govemmenl etVwt wo laevo il, 'UInRy bhIiid at ifib old; 	f;  headquarer0 another uelec ej pfce of rsken, ançl s4o has not &vailed of lrnnsl rUn ieHIng allowance' 1t £ 	 - 
 

I 	 I 	

: 	 • 1 
(0) al e,,9erntnor)t.nOrVo,11 con avail of 1t10 IHOVO ttI VØ COflc5SIofl lot joutriey ( U n I-k.\mO .rownpnço In a bIok Period of Iwo yoeo Ur1dorlhio notrpel Leiye Travel Con solon fluIo; 1 'i 	 . 	

.oii 	
a; 	

• 	

'': 
:'' (b) In Il ou thijreof, thu 

govc filrWill sirv,,h  cn aval /'f the facity for himaallThrn5oIf t I voh flcoe Y° • 
 

	

fro' lli the shelton of posib ig to the orne Town or I m place whete Ilu, laniiiy i soakth 	irnd Io the Pornily ' 	 a 

layrtareki •1 t,pe(iofflgflfld ,,up to 24 yeero In roapo :h of datghtej,J aiw to hat ol once ó year to visit the goveir 1 lent iervrnM bt the ehtlon of posting 	.. 	 . 	 . 	

.. 

• 	• 	 a 
. 	

. 	I 	•. 	 . lail cQnl 	to bEt oppilcable 	 . 	 . 	

•-. . :, i;i in additkrn,.Cenirai Governrne(;:en .q)fØyqg tand their farnles posted in lhona territories :J flhi be in1H '(1 to  :') avaIl of the Leave Travel Ca ricoa&on in omeIg 1nclea, on L*o adcMlonal occo siorts dutlng 1) eli enth sei. 'Ice career,.ThI$ shaD be.Lormq d as Paag Coic and Is 
intended to ibte the CttaI Government employees eor.IhoirI,,mecIu and Iwo depeneiif chliirenj tol i vet either to ho home tawnj,r the station oil póstij Inmurgepy .  This si-mU be over and above the ii r is-al entltlemor, '• of the otnp!oyeôc Intonns d 

morgo 	
o.M. 	 t983. thdtho two ecicflthonatp 	uipe unrthr, 	p ncy Pasango Cono asIon'r,It) ho a•,,mIlj of ti ,  t 	tiitj rrsode rind dags of tin it ni ndmlsnlblo tjrdor the format Leave Ta i 'el COIICOSZJfl Rulo. 	

a 

Further, In modiijcrjon of I} , ordurs contajimod In th Mnistryo O.M. No. 20014It0/8-1 V/I..il((3) datOd December i, 198O OhIic' I rawing pay oe. fls 13,500 and above and thu!r II n1!i, to. .rpUsa end two dopondont children (up to 16 yeare In t'Jop.it of eons and up 10 24 yeats In iospni of t s'ightriroj will be pi,rmitl,d to Irevel by M :'n Lonv Irelnt Corxne,io,m bnIwcorm Ag InlWf¼lzrjvaVlr,1f/I hIslnul/9iItir In the Nothi, IZesi tIrid C,IcL the end vice voutu; tJI,IWOOI, l'wt 0tn1 hi the Andta;m & q0  g ar IStNKJO and  CaIcuttaJMarJr05 and v1c4 vors.o; arid blwjpn Kavaratti Irt the Lnksiindvrep Jalriride and C octn and vIce Versa. 	 - 	

1 

I. 

Ael- . 1~ 

' I 	 • 



:. , 

•,'::•* 

• 	 • •-,; 	-- 	
ñh. 

* 	..H • 	 • 	 rL 

• 	 • 
• 	 • 	••. 	•.• 	 • 	 • 	 .1 	 I 	 • 

(Aill ChIIdii Educntlon Allownnco nnd Hantol Subuicly 	 * 
• The oxisting provlskrl3 u connnod In this Mnlryti O,M• No. 2OO14/3IO3JV (Jntod ocdgnbor 14 1983 

-• 	.• 	.• 	• 	-' 	- 	,• • 	•,- 	 _.. 	, ikWt, tiu1knnn 

	

, cr(ipqntinuo lo be ppIIcoIIaI)o 1&UoD o c.fllUirOfl tuucahIonJIlowuiIcJ u 	WD U 	0 7 T*'!1J 	 • 

• 	 I rtivlsud In the Doper1tnot1 of t'osOrrnot & TioInii, O.M. 	 d8t 
•
JtO 1 10  

	

! . 1998,'lho Allowance and Subudy shull tj 	 month ratas of FS 1OQ W Bs 309 

I 
 ropctivo)ipor.chIId. 	• 	• 	- 	- 	: r 	 * 	I 	. 	. 	. 	• •••. •• 

. 	• , 	cII• 	 I 	t1 	; 	
, • i • 	• ) 	I 	 • 	•• 

(x)RøtQnLIon p1 Govorn 	 inisnt Accommodtlon t Jhs' 1otIMlofl ot,Poetln9 	• I 
	

•: 

	

j • :: The VacIIity of retention of Goyernmenl accommod UO at lbs last sIaton 0! pô!tin by the Central Gove n)tet 	, 

Jompyeoa pood o the specIIed terrllorios ikiwhosé taffiUOs continbe to sta' at ttuiI &atiO Ii 
av*bible1 1  

•• •in termsotheorders cont1nod In the erstwhile Mintry of Works & Housing O.M. No, 12035/24171V*L V$ :r c.. 

: dated Iebwary 12, 1084, as amended fim thrn t6tIIQ1his $acflity shalt çoninUO tO be nvaa'Ie kSIJi : 

• eItg1bIe.CentraI.Governrnon employees ppstod In ti4 Nh.EaMeñReOfl, And/imp &Nothar 
• ,!. and Lakehadweep lslands,In portlol rnociUlcetiup. these orders, Ucehco Feo I o Iht eccomniodatlOn o 

retained will be recoverable at the applicable ncna! isibs In Eases wWsre the eccbrninodatlon 19 below Ilei ' .. 

	

• .r,(ypo to which the umpioyao Is orthtod to end e4pnu'end ótinlI ilines the 011c6b)s nonnet mt'ft In 	1il 

•..whore the ntitIed type oeccommod&ion I1ben totó1nod The facility of rutardion of Oove,nwartL 

• 	accomrnodalion at the last Gldlioh of posting wIJ ah:o be admissroiq' for a period of three, yenra boynd the.. 
,,.riorrnai permissible peilod foiie1en1Ion,of Góveinmoni ficcomfnodolton prescribed Intho, Rptes.f 	.1 	* 

	

I 	 ( 	
I 	 $ 

(4 House Rent Allowance for mpIoyees In Oc upnllon of Hlrod 1 Prlvnto Accommodation 
• ' 'The oidore Co tólnoJ in thIs Mlninliys 0.1k No. 11O16IIIE.11(E3)184 doId Morch 2fl, It)84 I  rind Wii.idouh, 

this Minlslty'rr O.M No. 20014/1Q/OO..l /E.li(i.),diod UOtjiiibus 1, 10138,JiItItl fVII11flIJfl W 1)0 njAntilo. .' 
/ 	• 	 : 	 • 	• 	•• 	•• 	• 	• 

• 

 (x?
Rotontlon.ot Telephone Facility at t.,e Lost ELation of Posting 	 • 	• i . 	• 

Ae prvidod In this Ministrys O.M. Me.. 2OO14I1&'li6-t.lV/E•Il(B) d&ed December 1, 1988, Conirat t3ovfIrprflQr 
ornpioy000 who ore nHibto for rukiontiol toloçontts may be pnr;nillod to t ninhi tlfr tOeIIthuI 1 LOi,!phOflO.  

• 	at thelr,last stalionof posting. proikied the tantnl and all other charges ate paid by the concerned ompyvO5 

	

themoeelves 	•• •. .- 	 -• • 	 • 	 •'. • 	: 	- • 	•• I.• 	-, 	 . 	I 	. 	* 	• 	.• 	 '1 
(xtI)ModiaI FclIltios • 	V 	- 	 - 

Families and the uigIblo di,ondnnts of Conirni dovernms:it employons wno stay behind at 'ho rvioUo 
stations of posting on the mpioyI3es being poi.tnd to the speciiod toulloiles shnll continue to l,e flgibIn to 
avail of CGHS Incllitioe at airitiorts where such fccitton vrq vvat!able. Detailed o,dert iii this ru;aid will be 
I8sud by the Ministry of Henith & Family WolIiro. I I • • 

3, Thu Pro&dont is also pIeasd to decide that thitso tders, in so tar as they icloto to hentroI Goyothmoht:._ -, 
empioyeor, posted Iii the Nurlh-Enitorn flegion, lmtJ nls be appl:cnbta mutalls mutandls to,tha Civilian Central, 
Government employees, including Ott icci 5 of the All lndn Enr4ce. potod to SikIin 

4. Those ordoro vili toko elloct train August 1. l97. 	• 	 - 
I. 	 ---____..__..-.-- 	I 	 • 	4 

5• in so for as prnsons servki inThe Indian Audit and Acunts.Dopartnnt aic concoinQd these ordrs Issue 
after consuitetion with the Cornptr')lIur and Auditor Qenorni of India. 	 - 

	

6. Hindi vcmsibrwiil follow. 	 t 	 $ 	* 
,/ 	 $ 	 * 	I 	• 	• 	. * 

\ 

- 	(J.SUNDER RAJMI) 	- 	- 

$ 	 • 	
- 	Joint Soc&a'y to (ho G9vrn471ent of india 	• 	• - 

To 	 • 	 • 
All Mlni5.triesIepartmrient l the Government of kdla (As per. standdid DisUibtition List) 	$ 	' 

Copy with usual number of spare copies forwarded to C&AÔ. UPSC, etc. (As per stanrfaJ EndorserTonI LIs1 

	

Copy also forwarded to Chiot Secretory, Andaman & Micbbar is!ands and /Jrniiilttalo. Uksha'Jwtrp. 	* 
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GENTPAL 	 TRIBUIL 

GUj)A 	btf'.CH 

J.A. 94/99 	. 

	

!C.p.j.D.Enginer1ing Drawing staff As;O. & Urs. 	
........ ApplicantS. 

	

- vs— 	 - 
UninofJndi&CrS 	

..............a. 	RpOfldfltSo 

P R E 5 	J T 
Ti$LE 1R. JUISTICE D.N.BARUAH,VICEC1R I-t H:  

Advocate for the applicaflt3 1r.A.K11d 

Advocate for the 

.1 

1 
Date 

I 2&-4-9 

. ........... c  

fi 	

. 	:j 
. /177 
....T 	' 

4 

Prczents Ion'1le Hr.Jutcc DeN, 

1aruab Vico-.Chirman 

oDj c..ionbas iit becn fili_'d in 

spit-.. of g rEmnt.in 	jourrr'. 

1);tti2ri j 	iUrc. 'r!3.C i  

Patflc, 1rn-ddl.C.G..C. has 

1ry ontcrW apporance on beLa..lf 

of all t rcspOrJcnts. No thrmal notcc 

noeu b 3i.1t. List on 21-99 foi 

filiu'j of written stat'icnt and further 

oruers. 

In.cxjji .ozr shall mtinue. 

Sd/VJC[ CHTh1i 

c; 22-- 

rr.JB.C. Pth,k,Add1.C.6.5 ,Central Administrative TribUfl1,UWfrti 

•-" 	enphGuwahat —5. 
Mr.I A.thncd,A ivocate, Central A&i.nistratiV0 Tribunal,6Uwatj Uech, 

6y+hati —5. 	
. 

U SE  IIULEL1cL2I 

i 	
. 
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ctiw?akTx I3ENCH 
	TIUJ3wq)j4 

	 All 

Date Of Orders . Thj,3 tho 191th Day of L
)octrtber 2000, 

HON'BLE.MR.JUSTICE D.N.CHOIJDHURY ,VXCECI-1JIpJq 
HONIaLJ 

0 .A.No,940f 199 

10 Engineering Drawing Staff A,.9 sociation GQwahtj 
I3rancl', Guwahati, 

20 Sri Akan Kuinar Dutta, 
Pregident of 

Engineerig Drawing Staff Association 
Guwa}-tj Brnach, Guwahati. 

3o Sri Anji Kumar Das. Secretary of Engine ering  Drawing Staff ASOCiatiOnØ 0uwaht1 J3rnch, °Uwahati. 	
Applicants0 By Advocate Mr.A.Aj,j 

1 . 

By 

 

 

,. 	 3 0 

Union of India & Org. 	 I Respondents, 
Advocate Mr.B.C.pathak. Addl.c.(;.s.c, 

O.A..95 of 1999 

Al]. India N.GO0..8 Association. 	APplicants. 
Sri Nagori Bhatta 
Pregj.dent. 

Sri Dhiraj Wag, 
5ecretary 
Central Public Work, 
Guwahati Branch Guwahatj, 

Advocate Mr.A.1thed. 

VS- 

Union of India & Org. 	
Respondent8, 

By•Adyote Mr.C.Pathak..,Mdi,C.G.sC 

Central P.W.D. Workers Union 
Guwahatj Branch, Guwahati, 
Sr Anil Gowaynj, 	cretary:of Central P.W.D.  Union Guwahati 3ranch Guwahati. 	

Workers 

3o Sri Sjbnath Saha 
Presjde. of Central P.W.D. Worker8 UnIon Guwahati Branch, Guwa),)ati, 	

Applicants, 
By Advocate Mr.A.AhJned 

1. Unjor of IndIa & Org, 	 Respondeng, 
By A vOcate Mr,B..pathak /dd1.C.(.$.0 

contd/_ 
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___  

1. Central Public 
Mazcloor Union, 
Cwahatj0 

2 	Srt Narayan Sij 
Central Public 
Mazdoor Union, 
Guwahati 0  

Workn Department  
Guwahati Branch, 

rgh, President of 
Works Dertment 
Guwahatj Branch, 

3g Sri Prafuila Charidra Ka1jta 
Secreta, of Central Public Works 
Mazdoor Union, Guwahati Branch. Guwahati. 

By Advote Mr.Ao1ed 

I. Union of India & Ors. 

Res22ndents 0  
By Advocate Mr.BoCopathak ''d11.C.G.S.C. 

O.A.No.98 of 1999 

lo Central Public Works Depame nt 
Class xv Staff Union, Guwahati Branch, Guwahati 0  

2. Sri Mritunjay Das, President Of Central Public Works 
Department o  Class xv Staff Union, Guwahati Branch Guwahatj 0 	 ,  

Sri Joram Topno, Secretary of Central Pub1c Works 
\\Dep06  artment, Class IV Staff Union, Cuwahatj. Branch, )Guwahat 0  

• Al 	U. 
-Vs- 

To 	of India & Ors. 	 Responde30 

By Advocate Mr.B.C.pat, Addl.c.c.s.c 

O.A.0099 Of 1999 

lo Central Public 11ok epartment, Junior Engineg ssOciat ion, 
Guwahati Branch, Guwahati. 

2 o  Sri. tlmesh ChandraDas, Presjdt of 
Central Publio Wcbrk prtj 
Junior Engineers Association, 
Guwahati Branch0 

3. Sri Di.ljp Deka, 5cretary of Central PubJ..tc Works 
')epartrnent, Junior hm-1neers Association, 
Guwahati Branch, Guwahati. 	

pp1icanta. 
By Advocate MraA.Aed, 

r4 

:) 

Li 

I. Union of India & Org, 	 Res22ndents0 

contd/-3 



V- SoVijaukar 
d Others, report 	

In.1994:SUppO(3)SCC The relevant 

part of the judgment of the Supreme Crt is reproduced belowz 

"Para 4.(b).m0 1986 memorandum makes this posjtjo clear by stating that Central 
Governinent Civilian employees who have All India Transfer LIability would be granted the allowance "on 

posting to any station to the 
North Eastern egion0" This aspect 

is made clear beyond doubt by the 1987 memorandum  which stated that allowance would not become payable merely because of the clause in the appojflment order relating to All India Transfer Liability. 
Merely because in the office memoranda - of 1983 the 
subject was mentioned as quoted above is not enough to concede to the 	mJ.ijon of DreGhosh. 

• 	The issue raised in these applicatIons are no 
longer resintgra from O.A.NO,94 of 1999 to 100 of 1999. 

The admissibiijt of Special Duty 
ktlowanc0 and 

her like allowance mentioning in the office 	 dum  

ted 14th Decnber 1983, 29th October, 1986 and 20th 
ru, 

1987 has already been adjudicated upon by the 
prerne Court in Union of India & Or 

/ 

.10 Central Public Works Departmnbt 
Staff Association, Guwahati Branch, Guwa}atj. 

 Sri Oirjsh chandra Bora, 
Presjcent of Central Public Staff Association #  GUwahatj 

Work Department, 
Branch, Guwahati, 

 Sri Diflegh Chand -a Paul, 
Secretary of Central PUbliC 
Staff Association, 0uwahatj 

Work Department, 

PPlicants 0  
By Advocate Mr. A,hrned. 

• -vs 

1. Union of 1 ndj 	Ore, 
Jy Advocate Mr.B.C.pathalc 	"ddl.C.G.3,C. 

U 

The adm1ssibjljt of the Special Duty 
Allowance in pursuance 

of the cove'rnment 
Memorandum has already been ,adjudjcated 

coritd/_ 
\fra.t1 
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upon 
thue the aforesaid judgment will also regulate the 

admissibility of these casos. The respondents are accordingly, 
directed to act as per the decis ion rendered by the 
Supreme COUrtO 

The office Memorandum dated 24.2.99 (Arinextire 5) 
lo reprod 

• 	., 
• 

"The undersigned is directed to refer to Chief Engjneer) s letter 
dated 11o998 on the Subject cited above to and say that admissibility criteria for grant of Specjj Duty kllowance to Central Governj, Group 	c 	and % H~Mployees  posted in NorthXast Region haseen examined in Consultation with M/o UA&E and M/0 Finance 

Departnt of EXpenditure and it has been decj.ded 
that transfer liability to these employees within 12 States 

ice. 7 States 
of NER, West Bengal, Bihar, Ori.sga, Sikkim and part of Madhya Pradesh cannot be treated as all India transfer Liabiiit 	to fu13. the OOfldJ.tj liJ. 	 Court as well as M/O Finance. Hence they are entitled to S.D.A. 	 not 

*1_i 'ofo, in to1 	oC C.A.T. OuwahaU J3ench 	judgment dated 26.6.9e these employees may not be paid Special Duty Allowance henceforth, 
-Iowever, the amount already paid to them shall not be recovere 

This issued with the approval of the Djretor Generaj(Wor) 	to 

The matter is required to be re-consideandtI
ppropriate 

order to that effect. In the facts and 
circuJneno3 the 

respondent s  are directed to examine afresh the 
Off-Ice 

Memorand 0  

In the light of the decision of the Supreme Court 
these appijcatiost8ä disposed of, there shalj,however 
be no order as to Costs. 

r'ilfied to bo true 

ti 	?2ec11cn Oflki ti l 

T.!?1T1 tfI 	(MTMW 'T1I 
Centrj AdmIffltrath,o TrIbunti  

Oft SmTtAriz, a rkwm  
uwah2zti Banch, Guwnht 
'T11 UtO, 

.!~3 o /Y- 	viei 

F 	)l4,(111/-/r 
() 
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No, 14/21/91-Ec, JV(Cj 
GOvu tl illicat of 1ndj 

Diroclorato Gncra1 ofWotk 
* 	CvnLa4 Public Wüq lJtpnrtutiu 

	

I 1 1nIVJ t, 1 i'v I 	' I 

	

ilw / .J'&iy, • 	L. 

	

Sub:- 	
of Speo1 Duty Allow&ace to Group C' 'D :id, WQrI 

oçj of CPWD in North kct Ret' 101L 

Ti Pymeu1. of Spccj Duty MlQwance (SDA) to th omp[oye poi üi the Ncj1 East Region ws owec 1 vidc NVO Fnni. 
- ••'' •'.*Wi. ANt). .iUUJ.4/3f3..El\r 

• i(ed 14d24983 as niikd iom (ini to lhne. Scno mp1oyc' Unioii hi 

CPW have so the uc bft the 
Honb1e CAT, Go1i Bench hi OA No. 5 to 109 of L999 whcrc U 1Io'b1 CAT ha Lui OrIci• datcd 29.12.2000 l review I Order of even number d, 24.2.1999 

	

'Ilw,  rn twr has bez conMth,jj In C flutajjo sitLt Mbo PLiuincc 
pc 	 (Dept. of 

AU nd cases in tho Noah Et Ro may b dchkd under:- 

	

L Group 'C' 'D and 	 er4pjoy"a 
 of NJ;R for whom recnthnt 

d Seio
fl ow 	

at; reCioiizc 	not cittIti to Spceiat L)uy nç 	T1ige 
ewploycos necd to be °Jdrcd iudividualjy aud a 

	

So 	oder dtaiJjg all th rcop for 	 of SDA. 	w ' 

	

c1I 	mp1cyc 	 to ;LL9idcre( iliellyiblc wflj bo im td by .  1l1ee*j .: 

Such rcasoncd ord 	hu1d b 	dL1r't indivjduajj  
and scxcd by 1tep ,j.1torud Post 'I •Pon ik. 

Juidor I) hcCrs MCI -40d and prouJnlcd on AU India 
 

S 	 and postcd v arty 
(aOn in NE Region from Gul-side may be enrjtjej t S. 

3, 	ffj 	
id Stcnogra)hr radc I PVjuod on all India bis ny ak. utit1d to SDI 	postd to NE Re& 

I 
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4. Thc paymetU of Spechil Uuty iflo•Ancc to uclip'tble afrldAln munt. h 
• 	 1xnflec.l1t.!V iestcth'Ut4 Ah icxd 	covcry of tho aiuoutt n1Fody piid, 11w 

• 	cut off dator  tho purpo;o will bo intimated as oou at Llia Uos!on lo takwi 
b th coziipc;cnt authority4 

4 	4•• 

(V.K.. KONVAL) 
Dy. 1i)ircctoc Adnut.Xi 

.AddIDircptr Gcnrat (Works), 
E1iii Rut, CPWD, 

q 	KoIkata-20, 

' 	• 	
2.. Chief Esinccr (N1iZ) 

• •. 

	

	•.• C1\VD, Dliankhcii, 
'SluIlong, 

' 	+SupId 
LJCLU Rcgon, Kolkitta 20 	

r 

cr/,JVC; 	
\ 4 
	£0 All Ajp1ioiith in 04M No, 95 to 100 of 1999 

i.. 	.Copyato frrwded to:. 

Chief CotroJ1cr of AccoultR, Nkmnat ]3hwn, Now Delhi with 	Ot' 

'7 	' I-fo hiU.O letter No, OMiclSDA/Pr.AO1ff200102/2,7Z9 dL 15.6.2001. 

• 	
1 

flctiun C)ffl';t 


